OPEN CURT

CBNTRAL ADMINISTRATIVE TAIBLNAL, ALLAHABAD BBENCH
ALLAHABAD
Allahabad : Dated this g)st day of August, 2000
Original Applicaticn No,g6s of 1996
SERAN -
Hontble Mr, Justice RRK Trivedi, v.cC,
___M_SHOH' € J._B_l_sx'l_a.s...' -A-M.n..
le Anjani Kumar pixit
SO of Kishori Lal pixit,
Resident of 290411, E S A Tolg,
Near Kamal Krishi Femm, Jhansi,
2, 4,C, srivastava, s of Late
Shrl F,C, srivastava,
Resldent of 233, Nanak Ganj,
Sipri Bazar, Jhansi,
35 S.S. Chauhan,
%0 Masihaganj, sipri Bazar,
alsl,
(sri B,N, singh, advocate)
¢ ¢ o o o ApPliCants
Versus
T union of Ingig through the Secretary
Nﬁ“istrﬁlof Railway, Governpent of India,
New pelhi,

2.  Chief personnel Ufficer,
Central Railway Mumbai (C,s,T,)

3. Divisional Rail Manager,
Central Rallway, Jhangi givision,
Jhansi,

(sri FPrashant Mathur, Advocate)

e « + o Regpongentg

DPROER (Ural)

By _Hon'ple Mr, faak Irivyedi L

Wwe have heard sri B, N, singh, couwngel for the

applicant and sri Prashant Mathur, appearing for

RN

respmgdents,




-l

2, By this application filed under sectian ]9 of the
Administrative Iribunals Act, 1985, the applicants have
prayed for a direction to the respondents to issue posting
order of the applicgnts for the post of Junior Chargeman
and give \tﬁanigg&iority and other benefils as per Rules,
1t is not/dispute that the applicants have already been
given posting in pursuance of the order dated 28-12-1998,
Copy of which is Annexure-] to the MA No, 2517/1999. 1f
the applicants have been given posting, now the remaining
penefits of increment and seniority may be given to

them in pursuance of tlhe Railway B oard!s order and

the Rules applicable, subject to the aforesaid, this

applicgtion is disposed ©of, No order as to costs,
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Member (A) vice Chairman




MA 4503/2000

In OA 862/96
02.11.2000
HON.MR.JUSTICE R.R.K.TRIVEDI,V.C.

HON.MR.S.BISWAS,MEMBER(A)

Heard Shri B.N.Singh counsel for the applicant and Shri Prashant
Mathur counsel for the respondents on M.A.4503/2000.

This application is for modification of our order dated 1.8.2000
pa;sed in OA 862/96. The grievance of the applicant is that as no
period has been specified in the order the Railway Authorities are
keeping mum and remaining part of the order has not been complied
with. Shri Prashant Mathur learned counsel for the respondents,
however, submitted that the respondents may be allowed one month time
to comply with the order. In view of the statement made by Shri
mathur it does not appear necessary to modify the order dated
1.8.2000. We hope that the remaining part of the order shall be
complied within the time requested by Shri Mathur. Subject to the

aforesaid the application is disposed of accordingly.
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MEMBER (A) VICE CHAIRMAN
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